
  

     

 

      

 

     

    

  

         

     

       

     

       

   

     

    

    

  

     

     

    

             

       

     

  



   

        

              

       

               

          

        

       

 

           

           

        

           

          

 

            

        

         

     

      

        

        

           

             

 

  



   

            

           

            

         

              

          

                

          

            

 

             

              

              

       

            

          

          

         

          

         

         

        

                 

             

               

          

  



           

           

        

              

          

         

           

        

               

           

             

            

        

              

            

            

          

     

             

         

             

            

              

                

             

          

         

         

        

  

  



  

            

            

          

               

             

          

             

           

    

             

          

           

                

   

             

           

           

         

           

             

           

 

                

     
 

         

           

               

 

 



CSP No.844 of2017

18.The petitioner Company is (irected to file Copy of this order along with the copy of

the Scheme of Anralganrarion tfith the concerned Registrar of Companies,

electronically alongrlith e-f(,I nl INc-28, in addition to the physical copy, within 30

days from the date ol receipl ofthc order by the Registry.

19. The petitioner Compirny to lL)dge l Copy of this order and the scheme duly certified

by the Deputy Dire.Lor, Nat onal Company Law Tribunal, Mumbai Bench, with the

concerned Superirlt('Idcnt c i Stan)!rs for the purpose of adiudication of stamp duty

payable within a peliod of 6(, days from the date of receipt ofthe order'

20,The petitioner coDll)ln)' to I ay cost of lts. 25,000/- to a Regional Director, Western

Region, Mumbai an(l tlre peiitioner conlpany to pay cost of Rs. 25,000/- to official

Liquidator, High CouIt, Bonrray. Cost to be paid within four weeks from the date of

the receipt of lhe order.

21,All authorities concernetl t() act orr a certified copy of this order alongwith the

scheme duly certifird by tlre Deputy Director, National Company Law Tribunal,

Mumbai Bench.

22. Any person interested sball be at tiberty to apply to the Tribunal in the above

matter for any direclion that may bc necessary.

V. Nallasenapathy, Irlernbcr ( f) M.l(. Shrawat, Member Ul

Dated: - 12u October, 2u L7
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